IN THE HIGH COURT OF DELHI AT NEW DELHI
+ O.M.P. (COMM) 130/2024 & 1.A. 16212/2026

NATIONAL HIGHWAYS

AUTHORITY OF INDIA ... Petitioner
Through:  Mr.  Anish  Chawla, Mr.
Abhishek K. Mishra and Mr. Udit Kumar
Chaturvedi, Advs.
VErsus

MADHUCON PROJECTS LIMITED ... Respondent
Through:  Mr. Udit Kumar Chaturvedi,
Adv.

CORAM:

HON'BLE MR. JUSTICE OM PRAKASH SHUKLA

ORDER(ORAL)
% 01.07.2026

O.M.P (COMM) 130/2024 & 1.A 16212/2026

1. Learned Counsel for the petitioner seeks withdrawal of the

petition as the parties have reached an amicable settlement.

2. Learned Counsel for the petitioner also submits that in
compliance with this Court’s Order dated 19.03.2024, the principal
amount was deposited on 22.04.2024 vide Demand Draft N0.980898
and before the Learned Registrar General on 24.04.2024.

3. Learned Counsel for the respondent submits that he has no
objection to the same.

4, Let it be released along with the interest.

5. Accordingly, the present petition is disposed of as withdrawn.

OM PRAKASH SHUKLA, J
JULY 1, 2026/gunn/at
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